FORMB

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Ligquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SHRI NARSING DEV SUGAR PRIVATE LIMITED

SL. NO. PARTICULARS DETAILS g
NAME OF CORPORATE DEBTOR SHRI NARSING DEV SUGAR PRIVATE LIMITED
2. DATE OF INCORPORATION OF CORPORATE DEBTOR | 24/01/2001
AUTHORITY UNDER WHICH ROC- Kanpur, Uttar Pradesh
CORPORATEDEBTORIS
INCORPORATED/REGISTERED
4. CORPORATE IDENTITY NUMBER / LIMITED U15421UP2001PTC025840
LIABILITY IDENTITY NUMBER OF CORPORATE
DEBTOR
5. ADDRESS OF THE REGISTERED OFFICE AND VILLAGE SAIDPUR POST DUTT NAGAR
PRINCIPAL OFFICE (IF ANY) OF CORPORATE BAGHPAT 250626 Up
DEBTOR
6. DATE OF CLOSURE OF INSOLVENCY RESOLUTION Znd june, 2019
PROCESS
7. LIQUIDATION COMMENCEMENT DATE OF J_23rd January, 2020
CORPORATE DEBTOR
8. NAME AND REGISTRATION NUMBER OF THE | BABITAJAIN
LIQUIDATOR
9. ADDRESS AND E-MAIL OF THE LIQUIDATOR, AS | 35B/6 Madhokunj, Rammohan Plaza, Katra
REGISTERED WITH THE BOARD Allahabad 211002
L Email: jainbabita06@gmail.com
]
10. ADDRESS AND E-MAIL FOR CORRESPONDENCE | 35B/6 Madhokunj, Rammohan Plaza, Katra
WITH THE LIQUIDATOR Aliahabad 211002
Email: irpshrinarsing@gmail.com
11. LAST DATE FOR SUBMISSION OF CLAIMS 22nd February, 2020

Notice is hereby given that the Hon'ble National Company Law Tribunal Allahabad has ordered the commencement
of Liquidation of SHRI NARSING DEV SUGAR PRIVATE LIMITED on 23.01.2020.

The stakeholders of SHRI NARSING DEV SUGAR PRIVATE LIMITED are hereby called upon to submit a proof of their
claims, on or before 22 February 2020, to the liquidator at the address mentioned against Item No 10.

The financial creditors shall submit theif pfoof of claims by

the proof of claims in person, by post or by electronic means.
-

electronic means only. All other stakeholders may submit

Submission of false or misleading proofs of claim shall atiract penalties.

Name and Signature of the Liquidator: Babita Jain

\
%
Date and Place: 24 January 2020 at Allahabad S

\w IP-N00321/
Q\2017-18/1092




